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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PIIND BENCH

O.A. No. 66 of 2021(WZ)

IN THE MATTER OF:

SARANGYADWADKAR .....,APPLICANT

VERSUS

STATE OF MAIIARASHTRA & ORS. .......RESPONDENT(S)

I, Dr. Purushottam Sakhare S/o Shri. Ramdas Sakhare working as Scientist 'E'

in &e Integrated Regional Office of the Ministry of Environment, Forest and

Climate Change (MoEF&CC), Nagpur. I do hereby solemniy affirm and declare

as under:

1. That I am duly authorized by the Ministry of Environment, Forest and

Climate Change, respondent no. I to swear this affidavit and I am

conversant with the facts and circumstances ol the present case and am

competent to depose as under:

issue raised in the present application is non-compliance of the

issued from Central Pollution Control Board (CPCB) under
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Water (Prevention and Control of Pollution) Act' 1974 and Air

(Prevention and Controi of Pollution) Act, 1981 to all State Pollution

Control Boards (SPCBs). Despite of direction issued by CPCB and

Hon'ble Supreme Coufi, the State Pollution Control Board

of Maharashtra, Goa and Gujarat and Union Territory of Dadar and Nagar

HavelliandDamanDiuhavefailedinensuringcompliancethereof.

3. That the answering Respondent no' 1 is primarily engaged ir4 inter

alia, policy formulation for abatemenr, control and prevention of

pollution, prescribing environmental standards which are implemented

through the Central Pollution Control Board (CPCB) and State

(SPCBs/ Pollution Control Committees

are required to enforce these standards and

monitor the compliance by industries'

Besides, the concemed State Pollution Control Boards/ Pollution Control

Committees are empowered to take al1 such measures as are deemed

/lYSl

necessary or expedient for the purpose of protection and i St

quality of environmeat as well as prcvention, control and abatement of

environmental pollution, including issue involve in the instant matter.

4. It is to submit that installation of online effluent and emission monitoring

Pollution ControlBoards

(PCCs). The SPCBs,PCCS

systems, the Hon'ble Supreme Cout in the matter of 
- 
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all the State Governments concerned (iryc.luding the Union Territories
,e*.,-* fW .O h

.- r:4 r(!-\
cohcbiied), within six months from today.'

..']:lr':j

Suraksha Samiti v. Union of India reported in (201 7) 5 SCC 326, directed

as follows:

" 17. It would be in the interest of implementation of the objective

sought to be achieved, to also require each State concerned (and each

[Jnion. Territory concerned) to make provision for "online, real time,

continuous monitoring system" to display emissions, levels, in the public

domain, on the portal of the State Pollution Control Board concerned.

We are informed that at least three State Governments have already

adopted the aforesaid measures. Sueh.measures ;l1g!l be put in place by

5. It is submitted that the implementation and enforcement of the Hon'ble

Supreme Court direction lies with State Pollution Control Boards

(SPCBs) and Central Pollution Control Board.

6. It is humbly prayed that the Hon'ble Tribunal may kindly pass

'o
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ces of this case.
I45

i:i

{ AS may deemed fit and proper in the facts and
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verified at Nagpur on the 27s day of octob er, 2021that the contents of this

reply affidavit based on official record(s) maintained and information available

in the office.are correct to my klowledge and belief' No part of it is false and

nothing has been concealed there from'
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